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SLP(C) No. 19266 OF 2001

| TEM No. 202 Court No. 7 SECTI ON XV
AN MATTER
SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (G vil) No.19266/2001

(From the judgenent and order dated 03/08/2001 in NM 29/2001
in WP 2994/99 of The H GH COURT OF BOVBAY)

Al RPORTS AUTHORI TY OF | NDI A Petitioner (s)
VERSUS
| NDI AN Al RPORTS EMPLOYEES UNI ON & ORS. Respondent (s)

(Wth appln.(s) for exenption fromfiling c/c of the inpugned judgenent,
permi ssion to place addl. docunents on record and prayer for interim
relief)

(For Final Disposal)

Date : 11/07/2003 This Petition was called on for hearing today.

CORAM :
HON BLE MRS. JUSTI CE RUVA PAL
HON BLE MR JUSTI CE P. VENKATARAVA REDDI

For Petitioner (s)Ms. Arpita Mhajan, Adv.
Ms. N na Qupta, Adv.
M . Sukhjinder Singh, Adv.
Ms. Bi na Gupta, Adv.

For Respondent (s)M. Bharat Sangal, Adv.
Ms. Sangeeta Pani cker, Adv.
M. R R Kunar, Adv.

UPON hearing counsel the Court nade the foll ow ng
ORDER

In view of the letter circulated by | earned advocate for the petitioner and the statenment nade
at the Bar, the special |eave petition is dismssed as w thdrawn.

[ T.1. Rajput ] [ Madhu Saxena ]
Court Master Court Master



